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THE SAURASHTRA (ABOLI-
TION OF LOCAL SEA CUSTOMS DUTIES
AND IMPOSITION OF) PORT
DEVELOPMENT LEVY REPEALING 8ILL

THE MINISTER FoR HOME AFFAIRS AND
STATES (SHRI KAILAS NATH KATJU) : | move :

That the Bill to repeal the Saurashtra
(Abolition of Local Sea Customs Duties and
Imposition of) Port Development Levy Ord-
inance, 1949, as passed by the House of the
People, be taken into consideration.

The object of the Bill is very simple. It is
intended to replace the Ordinance which
provided for the abolition of certain port duties.
| need not detain the House any longer on this.
d

MR. CHAIRMAN :  The question is :

That the Bill to repeal the Saurashtra
(Abolition of Local Sea Customs Duties and
Imposition of) Port Development Levy Ordi-
Jiance, 1949, as passed by the House of the -
People, bi taKen into consideration.

The motion was adopted.

MR. CHAIRMAN : The question
is:
That clauss 2 stand part of the Bill.

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 was added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI KAILAS NATH KATJU : | move :

That the BIll, as passed by the House 0

othe People, be passed.
MR. CHAIRMAN : The question is:

That the Bill, as passed by the House of
the People, be passed.

The motion was adopted.
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THE DISPLACED  PERSONS
(CLAIMS) AMENDMENT BILL

THe MINISTER For REHABILITATION
(SHRI AJIT PRASAD JAIN ): Sir, | beg to move :

That the Bill to amend the Displaced
Persons (Claims) Act, 1990, as passed by the
House of the People, be taken into con-
sideration.

12 noon.
MR. CHAIRMAN : Motion moved:
That the Bill to amend the Displaced............

ProF. G. RANGA : Has not the
Minister to say anything, Sir ?

MR. CHAIRMAN : | thought that he had
none.

SHRI A. P.
Bill.

JAIN : | want to speak on this

MR. CHAIRMAN : He may proceed.

SHRIA. P. JAIN: The Bill

is a very simple one. As the House is aware, the
Displaced Persons (Claims) Act was passed in
1950. It came into force on the 18th May 1950
and it has been there for 2 years. In pursuance
of that law the Displaced Persons were asked to
file their claims in respect of the property left
behind in Pakistan by the end of September
1950. The claims did not come quickly enough
and the time had to be extended by another
montbh, i.e., by the month of October. Altogether
about 10,50,000 claims sheets were received. 9
lakhs of these claims sheets relate to the urban
properties and the remaining 1,50,000 claims
sheets relate either to agricultural land or to in-
dustrial concerns. So far as the 9 lakhs of claims
sheets relating to urban properties are concerned
during a period of about 16 months, we have
been able to process more than 7 lakhs and
today less than 2 lakhs of claims sheets are left
over to be processed. The work of processing
these claims was a difficult one, because our
Claims Officers could not visit the locality and
inspect the properties. Secondly, the Displaced
Persons came unden
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[Shri A. P. Jain.] rather difficult conditions.
Many of them, I should say a very large number
of them, came in such a hurry that they could not
bring titles of the properties with them. We tried
to enlist as many Claims Officers as we possibly
could. That enlistment was also limited by the
factor that we wanted to recruit as .Claims
Officers only those persons who had some
knowledge of West Pakistan. Our recruitment
was, therefore, confined to displaced persons.
With all the efforts that we could make, we have
been able to appoint about 260 or 270 Claims
Officers, and as we went on appointing more and
more officers, we found that the quality went
down and | did not feel safe in making more
appointments. In fact our Claims Organisation is
a vast organisation in size and bigger than the
Civil Court organisation of most of the States in
India. Sometimes complaints have been made
that our work of assessing claims has been slow.
I do not plead guilty to the charge. | think we
have done well in establishing such a vast
organization within this small period and pro-
cessing no less than 7 lakhs of claims. | do hope
that the work of assessing the remaining 2 lakhs
of claims will finish much earlier than the period
of extension which | seek from this Council. |
hope that the work will finish within the next
four months. It may be that some claims with
regard to the agricultural property may e still be
left over, but by and large, the bulk of the claims
of the urban properties will, | hope, be finished
within the next 4 months. The two reasons why |
seek an extension by a year are these. We find
that some displaced persons do not appear on
fixed dates before the Claims Officers. It is not
our intention to bar out a person because he has
been prevented by reasons beyond his control
from appearing before the Claims Officer. If the
Claims Organization ceases to exist, | shall have
no power to reopen the claims even in hard
cases. There might be widows, there might be
persons suffering from . tuberculosis ; .they
might have been admitted in a lhospital and may
have been prevented
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from appearing before the Claims Officer. It is
intended that we should give relief to such
persons by reopening, their claims. Then, the
law as it stands at present provides for revisions
and appeals etc. The work of original processing
of claims will continue for the next 4 months
and with regard to the claims that may be
processed, at the end of 4 months, there will be
revisions and appeals and they will take some
time to decide. It is more with a view to fasten,
what | might call the loose ends that I seek
extension for one year. | might also take this
opportunity of mentioning that these claims are
being processed with a definite object. In 1950
the Government issued a Communique making
it clear that these claims are being processed
with the object of giving compensation to the
displaced persons in respect of the properties
left behind by them in Pakistan. What would be
the quantum of compensation was left
undetermined, because it will depend upon what
we might get in Pakistan and what the
Government of India might contribute to the
Pool from its own resources. The latter will, of
course, depend on the financial position of the
Government of India at that time. Along with
the processing of these claims, we are getting
the evacuee property valued and the latest
figures of that valuation are that out of 2,83,559
properties, 1,13,458 properties have already
been evaluated. The Communique to which |
had made reference made it clear that the
compensation to the displaced persons will
come out of (1) from the evacuee properties left
by the migrants in India ; (2) whatever we might
get from Pakistan by way of difference between
the values of the properties left behind in
Pakistan and the values of the properties left
here by the migrants ; and (3) any contribution
which the Government of India may make to
this Pool, which will, of course, depend upon
the financial position of the Government of
India at that time.
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It was therefore necessary, in order to take up
the scheme of paying com-
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pensation, that the evacuee properties should be
evaluated. | appointed a Committee consisting
purely of displaced persons, presided over by
Dr. Bakshi Tek Chand, to suggest a scheme for
the equitable distribution of the evacuee
property in India on the basis of the properties
left by the displaced persons behind in Pakistan.
That Committee submitted a very valuable
report. We have partly acted upon the recom-
mendations of that Committee. Hon. Members
will be aware that recently a Communique was
issued by the Government of India postponing
recovery of small loans from displaced persons
who have filed claims until such time as
compensation is paid to them. It has given the
displaced persons great relief. | want to assure
this Council that I am most anxious to complete
this work at the earliest possible date, and | can
say with a safe conscience that | have made
every effort to do- that. But, the work of
assessment of claims depends as much on the
alertness of our officers as upon the co-
operation of the displaced persons. To begin
with, claims came slowly. We found th it nuny
times the claimants failed to appear before their
Claims Officers. It was open to the Claims
Officer to dismiss the claim summarily and
consign it to the record room. But, | have given
instructions that no claim should be consigned
to the record room unless it became absolutely
necessary to do so. | do hope that | shall get
more co-operation from the displaced persons. |
am not complaining against them. What | em-
phasise is this. The speed of the processing of
the claims does not depend only upon the
officers ; it also depends upon the speed and
quickness with which the displaced persons co-
operate in producing evidence, in appearing
before the court and in their completing the
work. | know that the matter of compensation is
agitating the minds of the displaced persons. |
am not in a position today to give any details of
the scheme ; nor is it necessary for the purposes
of this Bill to give the details of the scheme.
But, |
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give an assurance to this House, an assurance
based upon the solemn assurances given by the
Government of India before, that we are
making every effort to expedite the processing
of the claims, the evaluation of the property
and the distribution of the compensation. | do
hope that this Council will give consent to this
Bill being taken into consideration.

MR. CHAIRMAN : Motion moved :

That the Bill to amend the Displaced
Persons (Claims) Act, 1950, as passed by the
House of the People, be taken into consi-
deration.

ProOF. N. R. MALKANI (Nominated) : Sir, |
refer to the Statement of Objects and Reasons
appended to the Bill. | appreciate all the objects
and the principle behind the Bill, which is to
extend the period from two to three years in
order to scrutinise the claims properly. But, |
cannot see my way to appreciate the reasons
given by the hon. Minister.

One reason is that he could not have enough
Claims Officers. | rather think that the
organisation of Claims Officers was defective.
At least | can say this that the Officer placed in
Jaipur was not given Rajasthan as his region so
that all the refugees may approach him at any
time and get their claims verified. But, the man
in Jaipur would have to go to Nagpur, Meerut,
Bombay, one does not know where. When he
does go there, the refugees are not properly
informed. The reason was that they were not
given an area where the refugees lived; but they
were given refugees of a region in Pakistan.
Men coming from Sukkur, for example, may be
in Calcutta, in Calicut and Bombay. One
Claims Officer goes round to m :et the residents
of Sukkur. The: e is not a Railway in India in
which t ie Claims Officers are not always
travelling, almost to no purpose. | would be
obliged to my friend the hon. Minister if he
could tell us what was the pay and the
travelling allowances drawn by
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[Prof. N. R. Malkani] these  Claims| Working for three years ; but the money has net
Officers. | think it exceeds their pay. yet _peen_ paid. 1 also Iea.rn that the
administration charges are exorbitant. | do not
Another reason given by the hon. | know why. | hope the hon. Minister will throw
Minister is that the Claims Officers | light upon it.
- ghtup
are unable to go to the site and evaluate . . .
the land or house property. | rather In this connection, I would remln_d
think it is easier to find the wholesale | the hon. Minister that | hope he ‘s
value of mangoes and melons than under no illusion  that rehapllltatlo_n
to go and evaluate each melon separate | Nas ~ been — completed. I — think it
ly. We are here going to evaluate would t_ake a generation !f not two to be,
property in certain regions. You can| What is called, emotionally, ~ psycholo
certainly enunciate a reasonable gically  rehabilitated. It will  depend
formula that lands or houses in a particular| YPON S0 many factors. 1 am only
regio.! could be evaluated at a certain ratio. If a| limiting myself to physical and material
man has to evaluate each price of land and each | 'ehabilitation. I~ must ~say it is very
property, | rather think it would take not years, | incomplete.  Again | —am open 1o
but perhaps decades to complete the job. || Correction. ~As  far ~as 1 know, the
therefore cannot see my way to agree to this| Department has spent Rs. 147 crores on
reason that because our Claims Officers were| '€habilitation — upto 1952 1t sur
not abb t:> go on to the spot, there has been| Prisés me to know that Rs. 67 crores,

delay.

I may say that today the Rehabilitation
Department is working more satisfactorily than
before. | believe there is more honesty. There
are very few relief camps also and there is no
opportunity for corruption. | believe it is also
more efficient. But, | am bound to say that the
delays today are as heart-breaking as they were.
The prccedure is very ela-barate and everybody
sits on the head of everybody else. Each
Department, in its own way, is thinking itself to
be superior and there is interminable
correspondence to no purpose. | may draw your
attention to the working of the Rehabilitation
Finance Administration. My figures may not be
complete ; | am open to correction. Up to
December 1951, applications received were
65,000 ; sanctioned 9,000 ! Amount allotted io
crores ; amount sanctioned 7-89 crores ;
amount paid 380 crores ! | cannot understand
this. This is a highly centralised organisation
and the provision of funds that has been made is
very large. Ten crores have to be distributed. |
think it is not a small period since this
Rehabilitation Finance Administration has been
working. It has been

have been simply given away as grants
for relief in the past. Do you call
that rehabilitation ? To  some
extent, perhaps to a substantial extent, this
rehabilitation of putting them in camps for
three years, was so much money wasted. Forty-
six crores have been spent on housing. | would
like to know the amount set apart for housing. |
was myself in the Rehabilitation Department
for four years—one year with the Government
of India and three years in Rajasthan. | myself
know that in many States housing programmes
have lagged behind—I know it was so in
Rajasthan—for various reasons. | would like to
know the sums earmarked for housing and the
progress that housing has made so far.

I am of opinion that if you give them loans,
but do not give them houses your loans
become irrecoverable.

SHRI N. GOPALASWAMI : Sir, | rise on a
point of order. Is it at all desirable that the
debate on the Bill which has got a provision of
a very limited scope should be enlarged into a

discussion of the operations of the
Rehabilitation Ministry ?
PROF.N.R. M ALKANI:I wanted

to say that the rehabilitation
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_ _ I HEr oW, AT FEN ST A
expedited. As you know, there is a great slump r R S .
now all round and the slump has hit the | F% fearar Ay xR 9afy o5
refugees the hardest. It is true the middle class || aq & ey, Sfew A% HEEd F AwA
people have been hit, but more than that the , .
refugees have been very hard hit. | therefore| 7 8§ 98 GBIE & fF o §azas
plead that the refugees must be given first‘ FIW SeH TEl a1 4FaT, TAEN TART FAl
preference, and as far as possible and as soon as . B -

| g Fedr a1 ST a0 IF qeE
| @ B g I @ A WA
| g g &1 a0 A FAT AT 4G av # 7w T
| gfF Ao W omw TE g E |
Sum J. R KAPOOR (Uttar Pradesh): | T8 39 $1 a0 & afre v 7 am
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has been incomplete, and therefore it must be |
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possible, the hon. Minister should announce
what they are going to get and when they are
going to get it.

ﬁﬂomom(ﬁts&q):mlgl e zad fod & woame B ST
g, & @ fadaw o1 awdw v § | A AW oA daw A g witm T
ﬁﬁ;ﬁ&ﬂﬁ.éﬁ%mqamgm%mqllmgjﬁ faa% wRw 4g F197 a1 a9
wHifs wladas a0 guly g FT | F awrw @ &Y 97 | 5H T q ¥

s § B @ asy o gioEr F e
g € 3w aafy &) ad & o v ag
qaTT g g, aeror AT F fed z@al
Fafr o agr @ 1T | I9FT FIOT 4
g5 sy ad oY wafr §F 2w faw Fw
&g am & enar T fazaw w9 §
ag 7E g 9T & | 4F aF &K FT AT §,
#v gay  aenfedt o gw &t 1 &
gE AR fuargd | q@ ok g Fagama
T &Y 87 guST Yagd dag § gw S
& amd sofiag frar aar a1, @ saF
Ty fadas & fif safy =g wa af o1
g W W 99 §Ng N9 §EE &
§FT 9 39 | 9¥ WY fGay av 5 saa
12 faftag safw = & am, oifs
TFTT F1 AT GATE AFFY ¥ 42 AT
ghan R ¥R fr 9w ffea &1e & 9asr
T AW AT EH FTIT g1 AT
afz ag fkeand @ g, @1 WwWH QT
At St F agw @ a0 gd
U any gd gar 97 gg W FT 5 yagd
#1 AgRa it HigAO™ @RET 7 T

YT §T F¥FY U WY AT )T A4 HEEH
ag ar f5 sy Sd wEET & W 3
[ﬁmﬁﬁm fr o o & fod aeae
foer 6 o, a7 9wt T e A
TR [ F a7 v e @ waE) g
F A, fowwr qd A ared e @
a1 | AR WA @ weEg 7
| o wqT €, TE AT & &9 FIA
oy § #T 9= TE 5T FW A
! fears 2dY &, & v & s 0 A
g T 9 femra & 3w o =i ar
ot g & foar o arfe g a7 A
iy fadRrd s T fr o7 72, atew
FAT WA FART AAEAT FA, TAR
CEC I AN A S B | ¢ S
dm,  HAT wERd A1 q w@r oFeer
Frgar &7 dft, 97 @ @ o7 Qi =
& @z fi a7 famm e Or frr 79
¥ s ¥ sawr g e e
mifs ag $9 aga FT @ AOrA €Y
qT | g AMI A 9% 95 5y e

T F FX X four | geils ow | O F A6y wwaT oS ou e e

T A AR 4 7 oy aafy o

i o ARy fed gRi TwaEA
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[Shri J. R. Kapoor.]
A A R | g A A @ QA g
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waaH et aufa Afi@d W™
HTLT I7 SR BT AR aTEag T80 @

f6 @it gura, St gud A seRel @Y | T At | 48 wemr gar fF afy fro-

fed & a3 S 71 e areE @
F 2o AT oo F T FART HHAX
HAq &7 A5 faw qrd | gfy s g |
a9 T I 9T AT A TW A TG |
g | AR AR A faw v At T Ay
FFIT & S AG AT Tl |

TF  FHROC I AHa & 9 fasd W
yg drar 5 qguw fasg oFre 1 s
qr | T 9 FY 9GF AR A=IT a@ &
sy 4 forr ofewsit orfee &t
SITARTET T T &Y | 8L vy ag A ot
F e mapRdmdwIm e
AAWF A A7 afw IT N FT
w9 ¥ g &9 e it apE e
w1fed 47 | S ¥9 YW F A1G F I
g, Srae w I &, 97 onf
HF¥qg s foq sm o5y 4
IT BN A 9o ¥ TART ABHL AN
frrad 1o qmeam dt fF W
~uF YAy A fear ar, o A1y AEA &
g @ | 5% 93 97 fF R
e T A A 3 A el A @i
SqET ARE ¥ ag qwe< frs I |
g FW e g § fod a1 i st
19 97 TR ares AT Wt aromdt
e, R dm e §  Sfew ag
T @Y B Y qg ATAT FT W
I IFET FT BEFC T ATE F
At & ot agl SR O ST ST AT
1 zafed g 9w 7 98 gee fEr ar
fro e IS Tma@r W
& A8 & 1| T A-AT I FWAT IART
ey 3§ SR o 91w A A E
oA wE 1 e dAew F 9T
sgaaar wfed W 41 5 faa-serey

waea = feafag & us fasig ofefeafa
"AR T A4 qqAfa R 20 | e
faa-vdaren ¥ wmwe oW ag s
ff o ae X waEr FEAE ¥ &
ST &7 WX qFATH IAT AR FHH FA
@t B A g3t | s 2AmEd f
SqIET qAEATE AT TIAT AV AT AT F
AT THY TG F TEATE HI AT FE )
F P uF 9 qifes fefa g
F amd I E A | TGEE FS H XA
FIAF, AR AFT HFAT I§ 9AT
T fre @@

MR. CHAIRMAN : Time up.

SHRI C. G. K. REDDY : There is no time-
limit for Bills, Sir.

MR. CHAIRMAN: What | would suggest is
this. Let us confine our discussion to the
principles of the Bill. There is an Ordinance,
which is being replaced by an Act. Th»
question is regarding the extension of the Act
from two to three years. It is not a general
discussion on refugees' rehabilitation, their
sufferings, etc. We may have another
oppartunity for having a detailed discussion on
this particular point, but now let us limit
ourselves to the questions which are involved
in the Bill.

SHRI C. G. K. REDDY : After the
experience of the working of the Act, we have
a right to know why the Government want an
extension. And that is the point that is being
dealt with by the hon. Member.

SHRIJ. R. KAPOOR :

sftdfo AT WIT: A WEEA, #
THATIES 3T Feam =vaan g (& oigi a%
[Fe #T =T AT 99 9 @9 FE@ &
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Foq awa 4 o 7 gt &1 Fex ot | @1 TmwER F & A1 ) FTw g
17 St AT 3, K IAWT O FEOT | frww e« ol et @ of anfie
Tomdf oW @ o ow &

sfre, ﬁ‘a‘ttramxgrmﬁa’rl Hww WA, TN AT 9 K I
WA W WE R Y| sonar awerdd 91 ares Frd Foar ) g
Wiﬂmﬁ'mwﬁllﬁ@;mmmmqﬁmq}
* ww FnfaEl o= &éﬁf‘a&ﬁfmm;w @ B 9% oy

(mha.bilita:tion) F A ¥ g T
T R e g 3 o et & it it e
fFimmam wt w i)k & Aww T Frds & | 7g wrw aeT wfsw a1 AR) T
g T HTOT F S5 g J, AT MR, | g X I AT AT 47 | Agp A
W ANF A AT IET Y 7 T @ | TG I T I @A oy I v @y
g1 o A aefre § ) forear av | ww axg 7 fear § Ffe-
| I grem ot | ST aE @

% ot 9 ¥ @7 a1°fr g fae F | PIOTEAT & g g Y 9 7 w vEw
of wafy we ¥ fok mie oy g ¢ | &P forw o ot 7, firw firw ooy
% qg W §) gEfvam @ d | A 9T A I agrTafe o agenr
SN ARATE AL g & B oy afrear 14 fear forer FF S 39 anfigd o
AT F A AT ot o ey | AT € AT A T Sovan B o o
HECE IR SR RS ng;:glﬁlﬂ'ﬁiww # s e i §
SR § | UF Y 2 4 R qromfggi 4 | TR SR F fed U AT Wi
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T g1 TEE A A R
meEfE M E e W
T 3 ad% § yomiagf & W Ene
T AR | T 7% gar ©F gW ow A
o AT A qrEwEa oy fF gw A
W F azg 3 | qF T gwiy fa
gfeq g™ wRE o awt dFEw
S AT o= B A, O 5w ¥ feewel
Y 4, IR Taam €7 ¥ oF = e

arrr § 1 ¥fT gg amar @ glr
o AGE A1 wT o s A gd
AEE T ATHIR] & T AR A HGAT
19 a4t Jrar & w9 e ) afe ok
afm feit & e o afew &
Y FEfeq § ST 3@aT a7 98 g
¥ F Afpa @ amar s fe e
Wi AT AEAT FI G A ARG ATAT
FwFT R T R 3 T § AmT,

o S & woniE ¥ s swe @y | Fd e fefewe wfase @ e

aivs fawre 5 a8 awd 319 ool 9

Far w3 arfe AT Freerer o=y Y wF )

fefegqe o ¥ @ o TG ¥ wfew
#m &, fre avg ¥ S g 9%, Feart

F ag W I w fr g A g | T, gt o w Faoeh aT dwT A &
& e & Forlt & 1 qunX wihon 3 A vy | i o< Mg ww o 2 A w0 g€
ff eiaEl 3 a9t X A% awT qx | 9% S AAAe ¥ AT AW aF I
Yo A e, T EEE A A wf AR | v A o @ g ) @ & ad Rl &
% ANl ¥ v T8 oY | e o S | AT S et wn A Ed & fed

11 Nn-2T\
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{ Shri J. R. Kapoor. )
ar Ay qfeaes sAF czntraﬁwa%ﬁw
o OE OFI......... "

Dr. P.C. MITTRA : What is the
necessity of discussing the conduct of
officers here ?

Y Ho ATo FIT : HY WA figT F1
et am &Y smawaT A€ sda & @
&\ Fonfagi € qwear & R F w4 g
™ Ffas § faa) o & a1 7R 39
wAdr fafi sy g AT & M aw
quEqT & Q0 ®©7 ¥ {59 FH F
feu darv gt 2% &

sy, fawr gaa @ waw § @we
®< AT I B0 TAT A7 I quy Gdr A sl
sreonfaqt & it F uF wex Wr A5
TG VAT ATIS U A E FE SN FwIT
3T A4E A IqF 57 39 aq7 i
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Ft F | HiET ¥ 9 guAar § & gw
0 AT T ® ¥ qASr & ﬂr gAY
aqr wAq § 41T g9 a9 Figd £ 9T qFay
] afy gvaar F @ & (Fq, ITHC
g atis SR @ zad #ﬁ% T 7T
LU S .-

¥ ARAT AT off qesdr St A

© g8 A F I awadl & AT

11 IEA g F a8 awaz g
qud 913 7 | FA @R Arg @ Ay
7g W Fa frag faex g A fF
e Fr (A gew nan, aed
Fwt fomid % fed . z9F O
W o s 3 N A fow
I AFA A Fafer G s
T wfg gt ov fe awondt s
T E MO 98 a5t T arHT I e
I%'ﬁ%aheaﬁq7$rm#@|
T A, o =R, o azﬁ%r
feat fmg &
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A% TERYH IAR! IS Fa@TET A€l
a1 5 T Aned F1 e W F oY
AT 931 f&F aeamd, faaF g9 g o,
77 37 ¥ fag fag enat ¥4 ) 78 Sf=
A" aar war M weonfrai S w7 780
¥30 7T IR wT Fracwem ) afer sl
q% 31 9% TL@ifgdl FT §T IHT K
agfoma faa afr seowar i 57
gy Ui w1 ATC &G A gAAT
qgr, fa sroonfedt sy qgfaqaré:r ¥
fd 1 "

qied o g FE R e afeae
& 42 AT T A0 Afzg  av x5 fay
wria®  (formula) & sgEe =@
g A gEges (calculation)
L0 aft AT g & AT qF AT oo
fe adr wrts F3ex Afeqd w1 34 13
q stz g wreger gar faar ar fe
waT T4 F 7T IR A wetfa F ag
ged FoIm AT (AT EAT FT AT T F1 A
qea 20 | q{ AeFG Av 9g g 6 Frage
za¥ fa Sar NRTT FSFHET a127 7 IS,
At 7 g% o femddz & faa frg Ft
§ g =4 T, ShHT AOF 9g nT qgy
g g fr a7 sRT  aovw sifead
w1 far war ar
[For English translation, see Appendix I,
Annexure No. 28.]

MR. CHAIRMAN : That will do. The hon.
Member has taken more than 15 minutes.

SHRI J. R. KAPOOR
minutes more, Sir.

MR. CHAIRMAN : No ; 15 minutes is too
much.

SHRI J. R. KAPOOR
more important to add.

o1 will take a few

. | have something

MR. CHAIRMAN : No Shri Mukand Lal
Puri.
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SHRI M. L. PURI (Punjab) : Sir, a further
period of one year is being asked for for the
verification of claims. | have absolutely no
objection to it. 1 wish the period had been
shorter, that it had been six months only. But as
it is, one year is not too long. The real question
is that the promises of the Government and the
promises which the hon. Minister for Rehabili-
tation had made during the election days
should be implemented now as soon as
possible. In some of the election meetings the
hon. Minister for Rehabilitation said that the
question of payment of compensation to the
refugees was under the consideration of
Government and would be soon decided and
implemented. | wish only to request him to see
that there is no further avoidable delay in the
payment of this compensation and that the
compensation is on as liberal a scale as
possible. The refugees are really at the end of
their last resources, and this payment of
compensation is as great* an element in their
rehabilitation as the granting of relief to the
poor or the building of houses. | request him
not to waste any more time in taking steps to
pay the compensation. He can take any amount
of time that he likes in assessing claims still
unassesed.

SHRI B. GUPTA (West Bengal) : Sir, we
come from a province which has been
partitioned. We have some experiences which
may be very useful. What we feel that the poor
displaced persons and the persons who belong
to the poorer classes have no means of even
access to the refugee rehabilitation machinery.
That is why, Sir, we feel that if these measures
are to be effective, the machinery should try to
seek the co-operation of the refugees and other
popular organisa-tons. A popular machinery
should be set up in order to get as much in-
formation as possible in order to successfully
work out the scheme. That is exactly what
should be done. But now what happens is that
the zamindars who are coming from East
Bengal in our part of the partitioned country
have all the facilities of giving the accounts of
their properties and have recorded them
whereas the poorer people,
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the artisans, the peasants and others, are left
with no means of even having any to these
rehabilitation authorities or authorities who are
dealing with such matters. Therefore, Sir, |
submit that it is very essential not merely to
have some legislation on these matters, but the
Government must also chalk out a kind of
approach that wiH inspire the people to come
to it. That Will get the people closer to it and
that will be really of help in getting the
materials that are wanted for ascertaining the
properties left by them. Therefore, | would ask
the Government to consider this matter
urgently. The whole machinery now is in the
grip of a small bureaucratic coterie surrounded
by a number of Congressmen who have made a
business out of the rehabilitation affairs. That
should be put a stop to when you ask us to give
you the extension of this legislation.

PrROF. G. RANGA (Madras) : Mr. Chairman,
I cannot do better than endorse ihe excellent
suggestions made and also the criticism made
by my hon. friend Mr. Puri. | would only like to
draw the special attention of the House to the
very last suggestion that he has made that
irrespective of the time limit imposed, the
Government should give every possible facility
to the evacuees and displaced persons to lay
their claims before the Government as quickly
as possible. I am glad that the Minister has told
us that he did not agree with his own
Department that the time limit should be strictly
observed, and every facility would be given to
the displaced persons to register their claims.
That would to some extent meet the objection
raised by my hon. friend from West. Bengal.

Secondly, | would like to know, Sir,
whether this scheme is expected to benefit the
displaced persons who have come over from
East Pakistan because there is no mention
made here either in the Statement of Objects
and Reasons or in the explanatory speech made
by my friend. | would like that these people
also should be given the benefit under this
scheme.

Thirdly, Sir, if you pay this compensation,
it should be on a graded
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[Prof. G. Ranga.] scale so that smaller
people will get a higher percentage of the
same and the rich people a lower percentage. |
think that that would be a fair thing artd will
help the p jor class of people.

Lastly, 1 would like to remind the hon.
Minister of the book written by that famous
patriot—once our colleague in the Indian
National Congress— Choithfam Gidwani"
Broken Pledges ". Sir, this Government and the
Prime Minister had taken too long a time to
accept the principle of paying compensation to
our unfortunate brethren. I am glad they have
at long last accepted that particular principle.
But unfortunately they have not adopted the
principle of making provision for a special tax,
in whatever shape it might be, to raise the
revenues over a period of years. Sir, in
European countries, soon after the war, they
instituted what is known as reconstruction
surcharge on most of the luxury commodities
that were being sold in the country. It rose up
to 15 per cent, and | would like my friend the
Minister in charge of Rehabilitation and also
th: Government to consider this matter and
institute some such scheme and create a special
fund from which they may be able to meet the
demands of these people for suitable
compensation.

Kuwaza INAIT ULLAH (Biha) :
2 e (Gl ) )l elic sall
2 US Wl o alo yhuie o
(admit) cwedi! o8 (claim) a8
(Joint bl cuiily =4,

]
womtd ¥ Gleie & (families)
SR il 2age o (Claim Officers)
R e -
BTt o) & yhe laesi e illya
U e g apeyd paof gl g

LR I ¢/ & R VY S L v

el L G £l e
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o wan ol w5y oS Jo I8 aiab
S ol sk 5 (admit) 2w 'y
Lo gb &I Eacehg Ui &an 4
Ao zagyy oSylras g 8 wa

-t dsas Ual o pow o r A

-2 U he 2 Wl ama
[For English translation, see Appendix I,
Annesure No. 29.]

SHRI A. P. JAIN : Sir, the debate that has
taken place in this House can be divided into two
parts. Many things have been said about the re-
habilitation in general and some things have
been said with respect to this particular Bill. So
far as the first part of the debate is concerned, |
do ' not propose to take the time of the House as
there will be very many occasions when | shall
have the opportunity to answer some of the
criticisms which have been levelled against my
Ministry. But, Sir, | cannot help saying one
thing. | felt a little flattered when my friend Mr.
Jaspat Roy Kapoor said tliat | had the habit of
entrapping people. | tried that experiment on Mr.
Malkani who, Sir, has worked for not less than
three years in my Ministry but | am sorry that |
have failed to entrap him. He was the Director in
charge of the urban rehabilitation in Rajasthan
and if there have been delays, | think he is as
much responsible for them as anyone else.

One point that was made out by

Mr. Malkani was that we have laid
down a bad scheme. Our Claims
Officers are attached to different areas
in Pakistan and therefore they have to
travel all over the country in order to
process claims.  That is true that the
Claims Officers are attached to the
'Visions which are situate in West
'ikistan. We gave a lot of thought

0 that problem and I think that the
cheme which we have laid down Js

be best and the only possible scheme.
;isk, Sir, from Mr. Malkani and other
Members whether they come across
ty person who knows about all the
loperties situate in different parts of
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the country, e.g., properties in Assam, in
Travancore, in Saurashtra, in Madhya Pradesh,
in U. P. etc. ? We felt that if one man is given
the charge of a regional area in India, he shall
have to deal with the properties which would
be spread over the whole of West Pakistan and
it is not possible for a man to have an idea of
the values of the properties situate over vast
areas of West Pakistan. Therefore we decided
upon the scheme, and | say a very wise step, to
divide the whole of West Pakistan into 240 or
250 regions and we assigned one region to each
of these Claims Officers so that he may be able
to assess the comparative values, of the
properties of which he would have some idea. |
think, Sir, that the whole of my organisation
would have collapsed if | had acted upon the
suggestion made by Mr. Malkani.

Then he said : " Why are the individual
properties being valued ?" | must confess that |
was surprised to hear that complaint from him.
I have said that we are going to give
compensation on the basis of the value of the
properties left behind by displaced persons. If
the individual properties are not valued, how
can we distribute compensation ? | am unable
to understand that.

PROI'" N. R. MALKANI : | simply said,
"evolve a common formula for valuing
properties in a particular region."

SHRI A. P. JAIN : Properties are not valued
by formulae. Properties are valued as
individual properties. There may be 50
properties, ioo properties or 1,000 properties of
all types and patterns, big and small, situated in
one region. What formula can be evolved for
them ? | am sure that it is impossible to work
out a formula fojr all sorts of properties.

Therefore, Sir, | say that the scheme which
we adopted is a practical scheme which
involves the least delay. Two questions have
been asked by Mr. Ranga. Does this scheme ai
ply to East Bengal, the eastern region ? | say,
'no’, the reason being that the
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provisions of this Bill do not apply to the eastern
region. So far as the displaced persons coming
from East Bengal are concerned, they continue to
enjoy not only the ownership of the property, but
they can realise their rents and make use of their
property. , There was neither any necessity nor
any occasion to apply this scheme to Bengal, Mr.
Ranga has again suggested that r we must give
graded compensation, that is, to the poor we
must give a higher percentage of compensation
than to the richer. | am grateful to him for that
suggestion. It is not a new suggestion. While
making allotment of land on quasi-permanent
basis, we kept., that in mind. While the owner of
io acres of land got 75% of his land in Pakistan,
the owner of more than 5,000 acres may have got
only 5% or some such thing. I shall fully bear
what Mr. Ranga said in mind. _

Mr. Ranga has again suggested that some sort
of tax should be imposed for the purpose of
raising money for compensation. The Prime
Minister has made the views of the Government
clear about it on more than one occasion. | am
only repeating what he said. Taxation in India
comes on all classes of people. While one can
think of imposing a particular kind of tax for the
purpose of rehabilitation, to think of imposing a
tax for the purpose of paying compensation for
properties, is something which is inconceivable.
I am sorry that | cannot support my \ hon. friend.

SHRIS. D. MISRA (UttarPradesh) :
+ft gae o fag : AR 9 T¥gT W
W US SAFTE FIAT AFAT §

[ 1 want an Information in this connection,
Sir]

SHRI A. P. JAIN : | am not yielding the
floor.

My friend, Khwaja Inait UUah, has raised
the question of joint families. | can assure him
we are dealing adequately with them.

Now, before | conclude, | must say that |

fully share the opinion of Mr. Puri that there
should not be any
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avoidable delay. | also share his opinion that
the compensation should be on as liberal a
basis as possible.

PrROF. N. R, MALKANI : And as quickly as
possible.

SHRI' A. P. JAIN : When | say there should
not be avoidable delay it means that. It is an
unnecessary interruption, Sir.

PrOF. N. R. MALKANI : | am sorry, Sir.

SHRI A. P. JAIN : | can assure the hon.
Members of this House that I shall bear all
these things in mind and so far as it lies in our
power, | shall not disappoint them.

SHRIS. D. MISRA :

st e Mo Farsy : w39 T F
& OF TAHE AT FEAT qTIAT F AT
ag ag & fr ag w¥i«aa ( Compen-
sation ) N @4z ww Ifear Eam
argar &, 3an fad 541 igdvz % gRear
Frar w¢d) § f® oifeem waAde T4

[For English translation, see Appendix I,
Annexure No. 30.]
KHwAJA INAIT ULLAH : That is not to the
point.

MR. CHAIRMAN : The question is :
That the Bill to amend the Displaced

Persons éCIaims) Act, 1950 ai passe | by the
House of the People be taken i nto considera-
tion.

The motion was adopted.

MR. CHAIRMAN : The question is :
That clauses 2 and 3 stand part of the Bill. The

motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

SHRIA. P. JAIN : Sir, | move :

That the Bill, as passed by the House of the
People be passed.
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MR. CHAIRMAN :s The questionis:

That the Bill, as passed by the House of the
People, be passed.

SHRIS. D. M1SRA :

= cao o frm: =it sreae v,
W IA AT AT gHET T ¥ AR wwy g
g fr fraifaa anfeaal & oogey & oY
ag fadaw & oifw  frar oy
9§ Y OF adl § R § AWEAT
Ay woAr =gar A1, Tl & S
W EE F aww @M o
fawg & a1 mzit & & faae omoand
aifFeam # fraffaet Y gz o€ & su¥
fot g a5 @ (pay) ¥z ® & 4R
FaHr Fegaed (caleulation) #1 @
&\ HfeT aoordt @, o T 2w ¥ R
T E, A TR R frewed @i g
FrIgmam A 5 5 ¥
S FATR IR AT FEEEET (co.n-
pensation) fadm | gwar = I
78 2a ¢ & ot fraifae & §, Y
AT FT A AT g AT A g A
g @ gfF T am w9 =
wEifs 9 ow 9@ & W, TH
FOH T FHFL FIA G | AT HAT qE T
A aa T 5 g adi }1 & 7%
50 #1 ¥ (pay) 5@ a® §)1 wid
oF I F fas o fd ofeeam @ 1@
AT | WD AT AZ AW F A8 A141 )
T AF-ATT A& F G 7 aifeam
F =T AT FT % 1 #1 A A@ qw s
WTE 927 AgA 7 a 4g W gEIE @ 47
fr @t ot Bfas  (large levol)
9% 3T qrfEEaT ¥ 9@t # Sar A
et & A1 agt &7 e F-ogrEEA 2
Aawma g 5 & wwaafi g1 7w =1m
g fr oifeeam wadde 7 qg wama fuar
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fir ag oF W dor T wEw & fol
&

g qrr aER F g ) £ R ow
A WA WM | A AW
A gow 7 A% ard B Feaar sigsge
(contribution) wwH HTd ar &Y
& | ST T HHG GIHIC 4G UAT FI
fr T W AT N G g R
oz w4, a1 g7 R # fraw frew
& 5wy wonfemi @ oqEr feaw
Zrr AT IAwT € avem ERE 0 Y &Y
g e G Hm | W
g ey fF wvaew faor o awar &
AT ag g w@vq e, s fF fggem F
girgt ¥ ¥aw I R & 7 W
ar @ g v weRdme faar e
R @EHE A wHy
gT1Ef § SHFT Weq TR-ITC A1 ¥ eqT
GTAT AT GG | F IO AR F HFAT
Tg avar § 6 aga € IR T g
g5 I g wEam T wWr é
aga ¥ v QY € Fr ot e anfar
7% g, i 7l et A | frad
ar W@ A O g F 99 whey At
#1 Fm fredr a1 W AR o aF
A aE 4 ag a7 oS
fFaaT TGAT HIC FHEAET  F §
&% ot @Y €, o aw wromaal &t fagar
7@ & qwar, wifs nfswm goe
AT FE AT AW LY AT v @
&1 % gowar g s ol wEiew ww o
a8 srareq & f g feamr ¥
wget & Ol feem Toar afeeT &
7 T F@ § )

woRidag W faswr & qydw
T g SR amm wa@r §fF e
afa fear smam

[For English translation, :ee Appen-
dix I, Annexure No. 31.]
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SHRIC. G. K. REDDY : Sir, | should like to
say many things. But we have no time. So far
as this Bill is concerned, | have a definite
opinion to express on it. But unfortunately
there are only five minutes left, and unless this
House agrees to sit longer than now scheduled
or carry this Bill over for the next session, it is
not possible for me to speak on the Bill now.

MR. CHAIRMAN : There is one more Bill
before us now, for consideration. The hon.
Member may kindly say what he has to just
now.

SHRIC. G. K. REDDY : | am sorry, Sir, it is
not possible for me to say it within five
minutes. | have a right to speak and | should
have an opportunity to do so, so long as | have
got something sensible to say.

MR. CHAIRMAN : | hope you had an
opportunity earlier. You have an opportunity
now also. | had calk d on you but if you were
not here, it is not my fault.

SHRI C. G. K. REDDY : If it is the opinion
of the House, that it cannot sit any longer, then
I will sit down, after saying that it should go
on record that | have an opinion to express on
this Bill, but that | have not been allowed to
do so.

SHRI M. L. PURI : Sir, this is an important
subject which will involve a lot of discussion
from all sides of the House ; therefore |
request that the House be given some more
time on this Bill, Sir.

SHRI B. K. P. SINHA: Sir, this is the third
reading stage of the Bill. In the third reading,
generally amendments accepted are subject
matters of discussion. If new things are intro-
duced, then only there is a discussion.

MR. CHAIRMAN : What | would ;.ay is
tliat when the motion was first put that it
should be taken into consideration, before the
question was put .very hon.  Member here
had the



